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the hon. Minister whether in addition to
financial aid or Joans for reconstruction
work, they have also demanded some techm-
cians and engineers and others in place of
those who were liquidated during the Bangla
Desh struggle, and if so, whether Govern-
ment are going to send some good engi-
neers, ascientists and technicians on loan
to work for the reconstruction of Bangla
Desh.

SHRI SWARAN SINGH * There will
not be any difficulty in sending technical
personnel including engineers to Bangla
Desh. 1 am not aware if they have made
any firm demand; if they do, we shall cer-
tainly be able to depute engineers to help
them 1n the reconstruction work,

With regard to assistance in terms of
money or matenal, some of the assistance
that has already been extended 1s meant for
that purpose, and we can have a second
look at 1t after some time
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SHRI SWARAN SINGH : It will be
for the representatives and Government of
Bangla Desh to take this matter up with
the Pakistan authorities,

SHRI SAMAR GUHA : In view of the
fact that jute and ten ave the commoditics
in which the common interests of India and
Bangla Desh are invoived, and these are the
two foreign-exchange earners for Bangla Desh
snd we have a common market also, may
1 know whether Government would try fo
ewlve a common policy for jute and tea
ja the international workl both for Indis
#ad for Bangls Desh ?
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SHRI SWARAN SINGH: It is &
suggestion for action. I shall pass it on to
the Minister of Foreign Trade.

Bi-Partite Meeting
of Industrial Relations Law

#203. SHRIP. M, MEHTA :
SHRI RAMKANWAR :

Will the Mimster of LABOUR AND
REHABILITATION be pleased to state :

(a) whether he had a meeting recently
with representatives of three major Trade
Unions in the country secking reforms of
the Industrial Relations Law;

(b) if 50, the main suggestions mads
by the three Labour Unions in this regard;
and

{¢) the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI~
LITATION (SHRI BALGOVIND VERMA)
(@) to (c). The workers’ representatives
apprised the Union Labour Minister, of the
result of their discussions and the hmited
accord reached on questions relating o
trade union recogmtion, the role of collec-
tive bargaining in the industrial relations
system, right to strike etc. These representa-
tives of INTUC, the AITUC and the
HMS have yet to communicate their final
agreed proposals for discussion at the next
meeting of the Working Party of Bmployers
and Workers to be convened for the purpose
shortly.

SHRI P. M, MEHTA : May 1 koow
whether any suggestion was made by
Government regarding 8 three-yoar rmoraios
rium on strikes and lock-outs, and if o,
the views expressed by the unlons and the
Government'’s reactions thersto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KEAD»
KAR): Yes, it is a fact that the e
deat of India first mads a suggestion
that there shoulkd be & mocatosiom o
strikes and lock-outs, Luter on, the Pelme
Minister toiterated the sime thing. The
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suggestion was made with & view 1o creat-
ing & climate of industrial psace. There
was no question of banning the strike as
such. Keeping that in view, we have initia-
ted talks with the three national central
organisations to find out a minimum agree-
ment so that a climate of industrial peace
could be maintained and production kept
at the optimum level,

SHRI P. M. MEHTA : He simply men-
tioned about the suggestion whereas 1
specifically asked about the views expressed
bn the Unions to the suggestion.

SHRI R, K. KHADILKAR : Some
Ynion spokc;!men unfortunately have some-
times, not always, not properly understood
the significance of this suggestion.  They
thought it was intended to curtail the right
to strike. That was not the intention either
when the President made the suggestion or
when the Prime Minister rciterated it. The
intention was not to deprive the working
class of their right, but there was more to
it than that, an appeal to see that the right
to strike is not exercised during this pertiod,
as far as possible,

SHRI P. M. MEHTA : Isita fact that
the Union Labour Minister has come to the
conclusion that the experim:nt of workers’
participation in management has been
unsuccessful because of the caste system
still remaining the rule within the manage-
mient structure itself, whether in  the private
sector or in the public sector ? What are
the grounds for coming to this conclusion,
and is any action being propused to remove
this prevailing condition which is detn-
mental to the interests of the workers ?

SHR] R. K, KHADILKAR : | made
that statement. Our desire that workers
should actually participate in management
has not evoked that response that we
gxpected. There are certain defecis prevail-
ing in the management structure. 1 referred
10 a type of caste system prevailing there.
Because of that, workers are not treated on
par sior are encouraged to participate in

the solution of problems facing manage-
ments, , 8

SHRI P. M. MEHTA : Is any action
peing proposed o remove this condition 7
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SHRI R. K. KHADILKAR : We will
create that climate, The managements will
have to be reoriented, keeping in view the
broad social objectives. When we say that
the workers should participate in manage.
ments, they must feel involved in the
process of production.

SHRI BHAGWAT JHA AZAD : Have
Government considered this that a mora-
torium on strikes must be preceded by a
moratorium on prices and profit ? If so,
what is their reaction to that ?

SHRI R.K. KHADILKAR : No doubt,
it is incumbent on Government to sec to
that, The price rise is to be kept in check;

that aim is also simultancously being
pursued.

SHRI DININ BHATTACHARYYA :
Sir, whatever terminalogy you may suggest—
moratorium or any other thing- it is uli-
mately a ban on strikes. Before doing that,
1 want to know whether it is in the know-
Jedge of the Lubour Minister that long back,
a suggestion was made by thc MNational
Labour Conference where thc ceniral trade
unions met together and suggested a national
minimum wage for the workers throughout
India. May | know whether that has been
achieved, while putung this suggestion of
moratorium or ban on strikes ? May 1 know
whether the Government is ready to consi-
der this aspect ?

SHRI R.X. KHADILKAR : I am sorry
the hon. Member has misconsirued this
ban-on-strike appeal. There is no gquestion
of moratorium on strike, There is no
question of ban on strikes as suich., Asl
said earlier, the appeal is intended to create
a peaceful climate in industries in respect
of management and labour relations.,

So far as the other part of the gquestion
is concerned, every effort is being made,
keeping in view the economic development,
to reach the objective that was placed
before us by all the irade unions in the
country.

SHRY K. GOPAL : Today there are
many industries in the country where no
union has been recogaised. Tn  view of this,
will the lion. Minister teil ua whether be
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propoees to make any teforms in the
industcial relations jaw to the effect that
one unien or the other in every industry
should be recognised ? For e¢xample, there
are many unions in the Central Govern-
ment undertakings wheie no union has
been recognwsed. I quote an example : in
the Heavy Vehicles Factory at Avadi, where
over 3,000 workers are employed, no union
has been recognised Will the hon, Munister
tell us whether he will see that one union or
the other will be recognised mm ecach
industry 7

SHRI R.K KHADIJKAR : The purpose
of intating discussions with the employers
and the Central trade union organisations
was to find a way to recogmise and deter-
mine the bargamming agent As the hon.
Member has sugpested, there 13 a certain
amount of rivalry in trade unions Small
trade unions, mushroom trade unions, crop
up without much backing In a situation
like this, as he has suggested, our efforts
are directed to sec that a representative
union in cvery industiy 1§ given recogmtion
forthwith

SHRI BHOGENDRA JHA While
appreciating the sentiments for maintaining
industrial peace at the optimum level, may
1 know whether it v a fact that keeping
this aim i view, the present Labour
Minivter, Shri Khadilkar, in a signed
letter had sppealed to the railway employees
to collaborate this tune, and they apprecia-
ted this appeal and called off the strike
on the assurance that there would not be any
victimisation ? But may 1 also know whether
in violauon of that assurance, about 4,500
employees have been victinused and more
than 23 workers have been suspended since
the last 13 months, and whether he has
taken any action to astil confidence among
the workers 7 (Interruption)

MR. SPEAKER : You are going out of
the question It does mot arse out of
this,

SHRI VASANTRAO PURUSHOTTAM
SATHE : Since the appeal for & moratorium
on  sirikes has received 8 favourable
response, wit the Government kundly
consider the reform of industrial relations
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law, 30 as to have an early and expeditious
sottlethent of industrial disputes which
today are actually hampering industrial
relations and encouraging people to go on
the streets on strike ? Will the Government
consider expeditious steps for making
suitable reforms m the industrial relations
law and the umification and codification of
the law at the Centre ? There is chaos
today in the country.

MR, SPEAKER : Order, order. Do not
enter nto arguments, after putting the
question

SHRI R. K KHADILKAR - The hon,
Member has correctly pomnted out the
prevailing situation  Whatever be the
machinery, industrial disputes are not sett-
fed expeditiously Therefore we have
imitiated some sieps so that the three
national organisations as well as employers
could meet as a working party and give
their concurrence regarding cerlain proposals
or certain suggesttons and recommendations
made by the National Labour Commission
about the machmery for the settlement of
industrial disputes I can assure the House
that if by any chance a settlement i3 not
reached the Government will not wait inde-
finttely to take expeditious steps to see
that some machinery for the settlement of
industrial disputes s set 1n motion
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SHRI R, K. KHADILKAR : Tho hon,

Member is right 8o far as the present situg.
tion i concerned. There i, as 1 asid
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i SARI M. RAJANGAM : How far is
-lit possible to introduce the idea of our
Preﬂdcnt one union for one industry ?

S _S!lRl- R. K. 'KHADILKAR : As I
" said, if the Central trade union. organisation

-and the employees reach some agreement,

-then alone the Government would be able

"to modify the present industrial disputes

18w, 30 that one union will be &8 representa-

.. tive union recognised by the industry. That
. will be &' very healthy development indeed.

Iado-West German Talks
| +
SHRI CHINTAMANI PANI-

: GRAHI : :
- SHRI P. GANGADEB :

 #205.

Wil the Minister of EXTERNAL
. AFFAIRS be pleased to statc :
- @ whéther annual Indo-West German
. talks were -held on. the 20th January. 1972
© . in New Delhi and

. ) ifao. the subjects ducussed there-
.n 7.

" Yes, Sir. The annual Indo-FRG talks were

" beldin New Delhi on the 20th_and 21st

'Iammy 1972

- (b) Thc oonsultamm covcredawéde :
s mgeo(mw including the world situa- .-

' situation in the Indian sub-continent and in -

.;-Mbﬂmmconmmmm ’
¢ - ih nmture ‘and itis notcmt@mnty to s~
ctoseusedetaﬂsolthedmuiom ;

s 'MINISTER OF EXTERNAL _
~ AFFAIRS (SHRI SWARAN SINGH) : (a)

fiict,
_coumtries are . thiukin; of resuming econe-.
.mic aid. to Pakistan. 1 cannot . m .
-;ny H‘FRG lmukenamnﬂarm" :

Alia, and lndo-FRG behtenl rehﬁnm in

' SHRI CHINTAMANI I’ANIGRAHI 3
May 1 know whether, during the course of :
these bilateral talks at any . time, the ques-
tion of according fuil diplomatic recognition
to the East German Government came up,
and if 5o, as the West German Government -
under the leadership of Mr. Brandt is trying -
to have 8 detente in  Europe and trying to .

~have bilateral talks with the Government of

GDR, whether there was any kind of
suggestion that after agreement is reached

. between the two German Governments, they

would like India to recognise the East
German Government ?

SHRI SWARAN SINGH : The situa-
tion in relation to the two German States
was broadly discussed. Any decision that
we might take at any stage to raise the
level of our representation in GDR will be
our own national decision, and this matter
was not discussed in the form in which the
hon. Member has suggested. -

SHRI CRINTAMANI PANIGRAHI :
Will the hon. Minister let us know whether, -
when this question of political developments
in this sub-continent was iaken into consi-
deration, the matter of West German aid to
Pakistan also came up, and may I know
whether the West German Government
which had stopped aid to Pakistan at the
time of the. Indo-Pak conflict will continue -
that atiitude or change it towards Pakistan-?

SHRI SWARAN SINGH : Ithtflcl ;
which is known to the hon,’ Memberm; :
the. House that economic 2id - was stopped
by the Federal Republic of Germany 1o
Pakistan at the time of Indo-Pakistan coe
Now that the conflict s over, amy -






